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BEFORE THE COURT OF HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 05/2025

IN THE MATTER OF:-
KARTARSINGH& ANR e APPLICATN(S)
Versus
GOVT.OF NCTOFDELHI&ORS ... RESPONDENT(S)
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between DMRC and DTC dated
17.06.2022
4. Annexure __R-2: A copy of the|?32
Handing/Taking over of DTC Najafgarh
Bus Terminal dated 22.01.2024 issued to
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5. Annexure R-3: A copy of the application | 24—~ 20
dated 21.07.2023 bearing no. 13637 filed J
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before the Forest Department by DMRC "

Power of Attorney 31=32

PLACE: Pelio

DATE:

2502202 $

Respondent No. 9/DMRC

Through bAE’@@

A. S. Rao
Deputy General Manager/Legal

Delhi Metro Rail Corporation
Mob. No. 8527664448
Email Id- asrao2007@rediffmail.com




136

PRIN(‘IPAL BE I\CH NEW DELHI
ORIGINAL APPLICATION No. 05/2025

IN THE MATTER OF:-

KARTARSINGH & ANR - = == o . i
Versus
GOVT. OF NCT OF DELHI & ORS veeeeeen RESPONDENT(S)

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF RESPONDENT No.
9/DELHI  METRO RAIL CORPORATION TO THE ORIGINAL
APPLICATION PREFERRED BY THE APPLICANTS

MOST RESPECTFULLY SHOWETH:-

I, A. S. Rao, S/o Late Sh. A. V. Rao aged about 57 years working as Deputy
General Manager/Legal with the Delhi Metro Rail Corporation/ Respondent No. 9
having its recistered office at Metro Bhawan, Fire Brigade lLane, Barakhamba

Road, New Delhi-110001, do hereby solemnly affirm and declare as under:

1. That the Deponent is working as Deputy General Manager & currently
posted at Legal Department of the Respondent No. 9, duly authorised,
conversant with the facts of the case and therefore, competent to swear this

Alhdavit.

to

That the answering respondent is [iling the present short reply by way of
affidavit bringing only the rclevant facts pertaining to the answering

respondent and the contents of the Original Applications, which are not
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admitted on account of non-traverse. The answering respondent-f

NG
leave of this Hon’ble Court to file a detailed reply to the Original
Application at a later stage, if need arises.

3. That an MOU had been entered between the answering respondent/
Respondent no. 9 and DTC/Respondent no. 5 on 17.06.2022 for
development of selected Land Parcels/Bus Terminals, for permitted
activities as per the applicable planning norms mandated in the Master Plan
of Delhi-2021 or as per applicable regulations including notified Transit

Oriented Development Policy/Regulations. A copy of the MOU is annexed

herewith as Annexure R-1.

4. That as per the MOU, the answering respondent was appointed as the
Executing/Implementing agency to carry out the development of Land
Parcels/Bus Terminals on any of the following models:-

a) Public Private Partnership Model
b) Property Business Model
¢) Deposit works basis
5. That the area admeasuring 7851.59 sq. mtrs. situated at Najafgarh found

mentioned at Serial No. 2 on the Annexure-A attached to the MOU, which
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was already been operational by DTC/Respondent n{
O
&

plying/accommodation of Buses.

6. That in terms of the MOU dated 17.06.2022, the land of DT

O

P
. I
was handed over to DMRC for further development on 22.01.2M%py

of the Handing/Taking over of DTC Najafgarh Bus Terminal dated

22.01.2024 is Annexed herewith as Annexure R-2.

7. That the answering respondent chose the Deposit Works basis to develop
the Land Parcels/Bus Terminals as handed over by the DTC and
accordingly issued a tender on its website bearing no. Contract DTC/NJF-
OIR for “Design & Construction of Bus Terminal for Delhi Transport
Corporation (DTC) at Najafgarh”.

8. That M/s MIA Construction Pvt. Ltd./Respondent no. 8 was declared as
successful bidder in the abovementioned tender and Letter of Acceptance
was duly issued to it on 09.01.2024, a copy which has already been annexed
by the applicants with the Original Application as Annexure A-8.

9. That the development work at the subject site, as per the contract document
had started on 16.01.2024 and is still undergoing at the subject site.

10.That there were 39 trees situated at the subject site, which needed
transplantation for the said development work, for which the answering

respondent had applied to the Forest Department for approval on
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undertaken by the answering respondent that no damage is caused to t_H‘

21.07.2023 vide application no. 13637, however, approval of

Department for the said transplantation is still pending and all car

said 39 trees, while executing the development work. A copy of the
application dated 21.07.2023 bearing no. 13637 filed before the Forest

Department is annexed herewith as Annexure R-3.

11.That in response to the contention ol the applicants regarding the existence
of the wetland at the subject site, it is submitted that the said fact does not
fall under the purview of the answering respondent and hence the said
contention of the applicants is denied for want of knowledge. It is further
submitted that the other respondents would be in a better position to
controvert/clarify such contention.

12. In view of the abovementioned facts & circumstances mentioned herein
above, it is submitted that the answering respondent is undertaking the
development work at the subject site situated at Najafgarh, duly taking into
account the bylaws, instructions, regulations as stipulated by various local
bodies/civic agencies/statutory bodies and no violations of any kind is being
done by the answering respondent at the subject site and .hence the present

original application is not maintainable against the answering respondent.
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directions of this Hon’ble Tribunal.

DEPONENT

Verification: -

Verified on this J 8 Pﬁﬁlymg/larch, 2025, that the contents of Para 1 to 13 of my

above affidavit are believed to be true on the basis of the records maintained in the
office of the Deponent and nothing material has been concealed therefrom. l

P
DEPONENT

ATTesTgD 2
7” Y PUBLIC

Ngﬁ‘m (INDIA)

9.4 FEB 105
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MEMORANDUM OF UNDERSTANDING

By and between

- =

DELHI TRANSPORT CORPORATION

B

and

=

DELHI METRO RAIL CORPORATION LTD.

For

DEVELOPMENT OF LAND PARCELS / BUS £
TERMINALS AT VARIOUS LOCATIONS IN DELHI A

|

e Page 1 of 15

08%)(332/
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INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

e-Stamp

Caertificate No, ¢ IN-DL44389675844923U
Certificale Issued Date I 09-Jun-2022 02:41 PM
Account Reference I IMPACC (IV)/ di96000%/ DELHI/ DL-DLH
Unigue Doc. Reference ! SUBIN-DLDL96000373304694342296U
Purchased by : DELHI METRO RAIL CORPORATION LIMITED
Description of Document . Aricle 5 General Agreement
Property Description :  Not Applicable
Consideration Price (Rs.) : 9

(Zero)
First Party : DELHIMETRO RAIL CORPORATION LIMITED
Second Party 1 DELHITRANSPORT CORPORATION
Stamp Duty Paid By - © DELHIMETRO RAIL CORPORATION LIMITED
Stamp Duty Ameunt(Rs.) : 100

(One Hundred only)

MEMORANDUM OF UNDERSTANDING

This Memorandum of Understanding is eniered on 17t day of June, 2022,
BY AND BETWEEN

DELHI TRANSPORT CORPORATION [hereinafter referred to as 'DIC’ which expression shall
unless repugnant to the context or meaning thereof be deemed to include its legal
represeniatives, successors and assigns] having its Office at I.P. Estate, New Delhi-11

acting through its Managing Director of the ONE PART.

‘.."\.

4 . Page 2 of 15
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AND

DELHI METRO RAIL CORPORATION LID,, a company registered on 03.05.1995 under the
Companies Act, 1256, having ifs registered office al Metro Bhawan, Fire Brigade Lane.
Barakhamba Road. New Delhi-110001. India [hereinafter relerred lo as 'DMRC' which
expression shall unless repugnant to the context or meaning thereol be deemed 1o
include ifs legal representatives, successors and assigns) acling through its Managing
Director of the SECOND PART.

DTIC and DMRC shall be individuadlly refemed to as a 'Parly’ and colleclively as the
'Parties’.

WHEREAS, DTC holds various Land Parcels / Bus Terminals in the city of Delhi. DTC is desirous
that the selected Land Parcels / Bus Terminals, as listed in attached Annexure-A, be
developed for permitted activities os per the applicable planning norms mandated in the
Master Plan of Delhi-2021 [or os omended from time to time]. or as per applicable
regulations including nofified Transit Oriented Dev&lo;mien‘r Policy/Regulations. For the
purpose, DTC has approached DMRC for development of such Land Parcels / Bus
Terminals and is desirous to appoint DMRC as the Executing / Implementing agency for
the 'Development of mutually selected Land Parcels / Bus Terminals [hereinafter referred
to as ‘the Project'). and accordingly the parties are desirous of entering into the present
defailed Memorandum of Understanding [MoU]

AND WHEREASIDTC will make available to DMRC all the title deeds / letters of alloiment
etc., wherever applicable, in respect of the land parcels/bus terminals for due assessment
and for ifs safisfaction and DMRC after satisfying itself as to the location, suitability and
availability of the land parcels/bus terminals for the purposes for which the present
binding Memorandum of Undersianding {MOU) is being entered into by the parties on the
terms and conditions agreed hereinunder.

NOW, THEREFORE, in considerafion of mutual promises and covenants set forth, boih
parties hereby agree as follows: -

1.0 Terms of Engagement of Execufing / Implementing Agency by DTC
The terms & conditions for enfrusting the Project to DMRC, as Execuling /
Implementing Agency on behalf of DTC, for development of selected Land
Parcels / Bus Terminals, held by DTC, are as follows: -
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1.1
1.1.1

12

1.1.3

1.2
1.2.1

1.2.2

144

Mode of Execution of the Project

DMRC shall carry out development of Land Parcels / Bus Terminals on any of the
following models (in the order of preference as below): -

a) Public Private Partnership [PPP] Model

b) Property Business [PB) Model

c) Deposit Works basis

duly taking info account the bylaws, instructions, regulations as stipulated by
various local bodies / civic agencies / statutory bodies like DDA, Municipal
Corporations, Traffic Police, Delhi Urban Arts Commission, Archaeological Survey of
india, etc.

Efforts will be made to ensure that the Project is executed such that it is ‘Self-
Sustainable’ in the long term. The Project shall fake info account market study for
the purpose and should align with opproved plan by the Delhi Development
Authority [DDA] or any other local body/civic agency/statutory body.

The ulfimate decision as to which of the aforementioned models for development
of the land parcels / bus terminals is to be adopted shall be that of Empowerment

Committee and the decision of such committee shall be final and binding on both
the parties.

Project Planning and Management, Detailed Project Report and Cost Estimate

As per MPD-2021 [updated upto 30.06.2021), activities permitted in the Bus
Terminals are reproducad hereunder: - .

‘All facilifies related fo Bus & Passengers, parking including waich & ward, Soft
Drink & Snack Stall, Administrative Office, Other Offices, and Hotel, Night Shelter,
Commercial, Social infrastructure, Residential, Service Apartments, hostels.'

The development planning of thé Project shall be as opproved by the appropriate
authority. Subject to terms of the Contract Agreement to be executed between
the Parties, DMRC will carry out the master planning and other development
planning of the Project including preparation of Detailed Project Report [DPR],
duly faking info account the provisions made in Master Plan of Delhi-2021, Transit
Oriented Development [TOD] Policy / Regulations and / or any other regulations
applicable from fime to time.

1.23 For development of Land Parcels / Bus Terminal on Deposit Works model, DMRC
./ will prepare Cost Esfimate on the Last Accepted Rate of similar development

undertaken at. DMRC or CPWD (DSR rates ‘wherever available) rates or ;cj
arfived based on market study, whichever is lower. Subsequently, tenders wil
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1.2.4

1.25

1.2.6

145

floated for selection of Contractor(s) to undertake such development. The floating
of tenders and undertaking all exercite at every level of development shall be the
sole responsibility of DMRC. The final design / specification and the selection of the
contractor (inthe case-of awarding of confracts to many contractors, the lead
contractor] shall be finalised in consultation with the Empowered Committee. DTC
shall be enfilied to supervise the project but however all responsibiifies,

supervisions and for the development of Land Parcel / Bus terminal shall be that of

DMRC. Developed Land Parcel / Bus Terminal will be handed over back fo DTC for
further disposal.

For development on Land Parcel / Bus Terminal on PPP or P8 Model, DMRC will
prepare cost & revenue estimates and chart out Net Project Value [NPV] for long
term leasing / licensing the Land Parcel / Bus Terminal. Subsequently. tender will be
floaled for selection of Lessee / licensee to undertake such development.
Supervision of work being executed by the concessionaire and coniract
management during construction phase will be done by DMRC, The floating of
fenders and undertaking all exercise ot every level of development shall be the
sole responsibility of DMRC. The final design/ specification and the selection of the
coniractor [in the cose of awarding of confracts to many contractors, the lead
contractor) shall be finalised in consultation with the Empowered Committee. DIC
shall be eniiied to supervise the project but however all responsibilities,
wwmwmmmmdmpmumm shall be that of
DMRC. After complefion. of the works as.per PPP agreemeni with the lessee/
licensee | concessionaire. further management of the Lease / license /
Concession during entire currency of the lease / license | concession period shall
be managed by DTC.

For above developmenis mentioned at 123 & 1.2.4, DPR shal be prepored by
DMRC which would aiso have Cost and Revenue esfimates. The DPR shall include
defailed feasibiity study report on the project viabilily by the reputed Property
Consuliant, Environmental Impact Assessment [EIA] study. Property Consultancy
Fees, Publicity & Markefing Costs, payment to DDA / local bodies / statufory
authorifies against balance lond cost & for oblalning necessary permissions/

licenses/clearances, project escalation cosi, contingency expenditure, Project

Management / Consuitancy Fees of DMRC. DPR shall then be submitted for

approval by DTC.

. 1.2.3and 1.2.4, DIC and /.0f

Duly faking info account above paras viz. 1.2.1, 1.2.2

DMRC and / or any other Developing Entity either individually or in a joint mgr} En .
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1.3.1

1.3.2

133

14

141 -

146

shall apply for necessary development upprovuisfsancllonslpenmssion_s etc. by
the appropriate auihorities. However, in all such cases, for the aforementioned
purpose whatever documents / assistance is required by DMRC shall be
communicated by DMRC to DTC in writing within @ maximum period of 30 days of
approval by DIC of all the ociivitias'menﬁoned in pora 1.2.1 to 1.2.5. DIC shall
provide all other required documents / support, as demanded by DMRC, for

_obtuining necessary approvals / sanctions / permissions etc.

Funding of the Project:
The entire cost of development of Land Parcel / Bus Terminal on Deposit Works

model shall be bome by DIC, This Cost shall be deposited by DTC with DMRC in |
advance as per CPWD norms. DMRC shall deposit the enfire amount in a separate |
bank account which shall be ufiised for the specific purposes of the |
property/project. DMRC shall utilize the amount deposited by DIC solely for the ;

purpose of the project and shall not divert the money for any other purpose.

: DMRC shall dso be liable to render accounts for the same to DIC.

The entire cost of dbvaiopment of Land Parcel / Bus Terminal on PPP model shall
be bome by the 3¢ parly Concessionaire who shall be selected based on Open
tender process by DMRC.

The entire cost of development of Land Parcel / Bus Terminal on PB model shall be
met from the sale of commercial Built-up area [BUAJ, residential BUAs or the
combination thereof. The Seed Capilal required by DMRC for development of the
Project shall be determined by the Empowered Commitiee.

Empowered Committee
A Committee under Chairmanship of Chaiman/DIC and comprising fwo

‘members each from DIC and DMRC lthe ‘Empowered Committee’] would

monitor fhe implementation of the Project and accord necessary approval for
design, change in deslgns. eslimales, deviations, escalation, imposition of
penalfies on the confractor, if any, Unit Sale price of Buill-up Areas, efc. The
Empowered Committee shhll also review the financlal stalus of the project on
Quarterly basis or as desired by the Chairman of the Empowered Committee.
Empowered Committee will also decide the amount of inifial fund requirement
which shall be deposited with DMRC as first instalment towards the cost of deposil
work. Empowered Commitiee, at any point of fime, shall be entilled fo monitor
any aspect of project and it shall also within its power to get the accounts 0 the

Page 6 of 15




7 | (1 @

Empowered Commitlee shall be formulated within 15 days from ihe date of
signing of this MoU.

1.5 Project Management and Consuitancy Fees of DMRC

1.51 DMRC shall be paid Project Management Consultancy Fees [PMC Fees] @ 5% of
the aclual Project Cost incurred, towards Project development in case of Deposit
Works. For Works undertaken under PPP or PB model, PMC Fees shall be @ 5% of
the actual Project Cost incured, towards Project development. The cost/ fee shal
be paid as per the following stages: -

S/N Milestone PMC Fees
1 Towards cost of preparation of DPR, at the
* | fime of submission of DPR
L Y= At the time of Planning for actual project work
| 2 like preparation and invitation of bids, subject
* | 1o actual tenders being floated and award of

@ 1% of the Project Cost

@ 1% of the Project Cost

work under the tenders.
7 @ 3% of the Project Cost
3 Remaining Fees shall be paid commensurate | in case of PPP or PB work
" | with the progress of Work. ; @ 3% of the Project Cost
in case of Deposit Works

152 DMRC shall also be additionally entitled to an amount equivalent fo 1% of the
actual project cost towards its markeling fees. payable after the project is
completed, subject to due markeling of the project by all approved means and
other activifies related thereof by DMRC.

153. Remaining Fees as mentioned at 3. above shall be released to DMRC on
cerlification of progress by DMRC, -subject to approval / confimation by
Empowered Commitiee.

~ 15.4 The actual Project Cost shall be estimated as stated at Para 1.2.3 above. The
‘,G; esfimated cost shall be updated every year in the month of April fill the entire
currency of the Project and DMRC shall be paid revised fees based on such re-
assessment. This shall however, be subject fo final adjustment on actual project

cost, after the completion of the project.

155 The Goods and Services Tax [GST] and other tax, shall be payable to DMRC by
DIC on the Project Management Consultancy Fees.

1.5.6 Alfter signing of the MOU. in case project does not take off ot any stage due fo
any reason, Empowered Committee shall decide the amount 1o be paid to DMRC
to reasonably cover the expenses incured fowards properly feasibility st
planning and designing and other actual cosls including overheads,
decision shall be final and binding upon the pariies. A g

g,

o : ~ i
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1.6.1

1.6.2

1.6.3

1.7
1.7.1

148

Timelines

The construction / development of the Project should be completed in a phased
manner within a period of 1% years in case of Deposit Works and 2 years in case of
works executed on PPP or P8 model, from the dale of commencement, The date
of commencement of construction of the Project shall be from the date of
approval of drawings by statutory authorilies / local bodies and handing over of
hindrance free land to DMRC (in case of deposit works) and to third parly
concessionaire (in case of PPP/PB waorks) whichever is later.

DMRC shall demaond and procure all necessary documents/records/applications
eic. from DIC within a period of 30 days from the date of commencement as
agreed between the parfies. Further feasibility report and other cost estimate shall
be obtained by DMRC at fime period of 40 days of procuring all necessary record
from DTC and shall be submitied to Empowered Commitiee immediately for ils
approval. Applicafion for all necessary permission / sonction / approvais eic. shall
be made within a period of 60 days of getling the approval / clearance from
Empowered Committee. All endeavours shall be made to obtain all necessary
clearances / permissions / sanctions / approvals efc. within a maximum period of
six months. The floatation of tenders and award of contract shall be made within a
further period of three months at the maximum from the date of receipt of all
permissions / clearances / sanctions / approvais etc.

The modalifies of operation of Bus Terminals during construction shall be jointly
decided by DMRC & DIC. All efforts shall be made to close all operational
activities during construction and in the event continued activifies of Bus Terminals

is a necessity, DMRC will be required to provide free ingress and egress for the
continued operations of the Bus Depots.

Project execution

DMRC shall invite open tenders from Conlraciors / Agencies specifying pre-
quailificafion criteria for different packages for execution of the Project. The
tenders / bids received shall be evaluated against the qualification criteria and
those bids which meet the tender qudliification criteria will be termed as
technically qualified. Price bid of only technically qualified bidders will be opened
and work shall be awarded to the lowest bidder. DMRC will award the works on
EPC (fumkey / Design & Build) confract as per NITl Aayog guidelines, wherever
possible. The tenders shall incorporate all necessary guarantees and indem

3
nities to )
be given by the Contractors. U
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1.7.2

1.7.3

1.7.4

1.7.5

20
2.1

23

24

25

2.6

27.

149

DMRC wil incorporate advanced state of the art technologies during
construction, minimizing the pollufion hazard, improving quality and reducing the
overall completion timelines.

DMRC shall maintain separate books of account for the Project and all
expendiiure shall be booked to this Project account,

The design of the proposed development / construction, should keep in view
elements / features of universal design so as to be user-friendly for all age groups,
all genders including third gender, disabled persons and all others special
categories forming the user base of DIC. disabled persons and accessibility
features for Persons with Disabiliies, special needs and belonging to all age groups
and genders,

Thé project shall be developed and implemented in @ modernistic and useful

design and usage without any overlap of various activities of the usages as
proposed.

Role of DTC

DIC shall handover the selected Laond Parcel / Bus Terminal free from all
encumbrance and encroachment to DMRC.

Necessary shifting of existing occupants, if any, will be undertaken by the DTC in

.advance, i.e. one month prior fo the start of Project. DMRC shall inform DTC in

wiiting of the existing building / occupants which are required 1o be cleared one
month in advance.

DIC being the land owing agency will act as developer for implementation of the
Project and shall be responsible for the allotment / handing over of developed
Units after completion of the Project.

DTC will provide all land related documents to facilitate the development of seli-
sustainable model.

DTC shall provide timely approval for development scheme including the cost and

revenue plan, preliminary estimate and detailed cost estimate etc. DIC shall
provide all assistance where necessary for approvals required from the local /
staiutory bodies.

DTC shall be entitied fo supervise the quality of consiruction and suitability of
construction fo ifs requirements at any point of time and shall be enlifled fo place
its reservation before Empowered Committee for its decision and approval.

DTC shall have unfettered right over the developed infrastructure and land parcels
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33

3.4

35

3.6

37

150

Role of DMRC

DMRC would be solely responsible for development of the Land parcel / Bus
Terminals and shall also be solely and wholly responsible for implementing the
project from concept il commissioning and would be rendering dall the services
both for pre-constructional activities and post constructional activities which are
broadly defined herein below but, however, all activifies involved af all stages shall
form an integral part of obligations of DMRC unless specifically excluded herein as
follows: -

Pre-constructional activities such as preparation of preliminary plans. preparation
of preliminary estimate and approvals from sta’ruionr bodies and local bodies,
obtaining all pre-consiruction clearances / approvals from respective authorities
including responsibiity of oblaining of the change of land use (if required).
Constructfion stage consists of obtaining approval for design / d'rowing of the
layout plan, call of tenders and execution of work through confractors, supervision
of work, testing and commissioning, maintenance of all documents and records,
handiing disputes / lifigation. if any, during construction stages, all audifs by
Govemment agencies, imr;»iemeniqtion of labour laws, and adherence to 13
codes, Nafional Building codes, eic.

Post-construction activities consist of obtaining completion certificate from local
bodies including fire clearance, fociitate handing over of the Project on
complefion from the DIC io the allottees / Buyers. setlement of accounts,
handling of disputes / litigation. if any, with the agencies / confractors engaged

- for the consiruction.

DMRC will ensure that the land is used only for the purpose for which they have

_ been handed over and not for any other purpose.

DMRC shall execute the Project only after getting buiding plans approved as per
the statutory requirements and after approval of design.

DMRC shall obtain environmental clearances for the redevelopment works
wherever required.

DMRC shall incorporate green building features, rainwater harvesling system,
energy efficient building features, water conservation, sewage/effluent reatment/
recycling / disposal, solid waste management, dedicated vehicle parking, green
belt, elc. as per condtions sfipulated in environmentfal clecrance. The
construction and demolition waste if any shall be disposed off in accordance with
the provisions of new Construction and Demolition Waste Management ' ,
2016 as amended from fime 1o fime. Y
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3.9

.3.10

3.1

3,12

3.13

3.14

3.15

4.0
4.1

151

The frees, if any, situated on the plot will be Government property and if required.
shall noil be removed wijthout prior approval of the concerned statutory authority.
The approvals from the local / statutory bodies for Tree cutling permission etc. will
be abiained by DMRC. Assistance ol DTC may be sought where necessary and
the same shall be provided forthwith to DMRC.

DMRC shall handover the compleied structures and services along with inventory
of fixtures to the DTC or any other nominated agency upon its completion.

DMRC shall not be liable to pay any property tax or other taxes, rents, charges.
Claims (pas! or future) in respect of properties developed for the Project on the
comresponding land,

DMRC shall comply with all instructions like General Financial Rules [GFR] and CVC
Guidelines while execuling the work.

DMRC shall be solely liable and responsible for handiing all labour disputes which
may arise during implementation of project or post completion of the project, but
relafing to any activity involved in implementation of the project. DMRC shall
indemnify DTC in an event any such claim is raised against DTC and DIC is
obligated to pay such claims either under any award, decree or order of any
court / fribunal / any authority. DMRC shall make it o pre-condition for contractors
to obtain necessary insurance and protection for any liability of claim arising out of
any labour dispute including but not limited to death, injury, disability etc. of any
workmen or any person involved in the project or any loss of property as a resull of
any reason whatsoever including act of God. DMRC shall ensure necessary
compliances of labour laws and to comply with all laws pertaining to or related to
the implementation of the project in any manner whatsoever by the coniractors
to whom the work is awarded. DMRC shall also obtain indemnilies and guarantees
from the persons involved in the implementation of project.

DMRC shall not have any claim of any kind or nature whatsoever over DTC except
for its remuneration as agreed in the present MOU.

DMRC shall be under an obligafion to keep informed DTC of dll litigations/claims
efc. arising out of or relafing o the implementation of the project.

DMRC shall be liable to diligently pursue and defend all such litigations/claims eic.
in the best interest of DTC.

Other Terms and Condifions
The detailed planning of the Project development will seek fo integrate jfie
infrastructure requirements of the surrounding areas.
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42  DMRC shall provide a draft sale agreement to be executed between DTC and
Buyers consisting detailed terms & conditions of sale,

43  DMRC shall submit quarterly refums of the physical and financial progress of the
Project fo DIC.

4.4 Nominated Officer of DTC may, at any time, inspect the construction site / land
and premises.

45 Al liobilifies arising out of any Court decree or Arbitration Award and / or any
additional costs transpiring due to the direction of any Court / Tribunal / Statutory
body and / or any other legal costs in any suit or arbitration, in respect of any
dispute arising out of the Project development shall form part of the Project
consfruction cost and shall be bome by DTC even after the Project has been

‘_ Py ' completed and/or handed over. DMRC shall not be in any way responsible for
consequences as a result of delay on the part of DIC in expeditiously satisfying

such liabilities. However, PMC Fees of DMRC shall not be admissible on this
amount.

50 Miscellaneous

5.1 Amendments
No amendment or modification or waiver of any provision of this MoU, nor consent
to any depariure by any of the Pariies therefrom, shall in any event be valid and
effective unless the same is in writing and signed by the Parties or their duly
authorised representative especially empowered in this behalf and then such
waiver or consent shall be effective only in the specific instance and for the
specific purpose fnr which it is given.

52 Confidentiallty

‘@ All the parties shall maintain strict confidentiality of the documentation related to
' the MoU.

5.3  Transfer of Rights and Inferests
Neither party shall assign, fransfer and alienate in any manner whatsoever, its
rights and interests in this MoU without the prior written permission of the other
party.

54 Stamp Duty

The stamp duty and all other expenses in respect of this MoU & duplicate thereof
shall be borne by DMRC.

5.5  Severability

§.5.1 If for any reason whatever any provision of this MoU is or becomes invalid, ilte;é; I or
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5.6

5.7

5.8

5.9
5.9.1.

153

instrumentaiify 1o be invalid, ilegal or unenforceable, such invalidity, illegality or
unenforceability shal not prejudice or atfect the remaining provisions of this Mou
which shall confinue in full force and effect.

The Parties will negofiate in good faith with a view to ogreeing upon one or more
provisions which may be substituted, as nearly as is practicable., to such invalid,
ilegal and unenforceable provision.

Provided failure o agree upon any such provisions shall not be subject fo the
dispute resolution procedure under this MoU or otherwise.

Language

The language of this Mol is English. All nofices, comesponciznce, Project
Agreements, documentation, Specificafions & Standards. data, test reporis.
certificates and information in respect of this MoU shall be in the English language.
All other witten and prnted matter, communications, documentation,
proceedings and notices efc. pursuant or relevant to this MoU shall be in the
English language. Hindi version may follow. In case of any discrepancy between
the English & Hindi version, The English version shall prevail.

Exclusion of Implied Wamanties efc.

This MoU expressly excludes any warranty, condition or other undertaking implied
atlaw or by custom or otheiwise arising out of any other agreement between the
Parties or any representation by any Party not contained in a binding legal
agreement executed by the Parfies.

Further Assurances

At all times after the date hereof the Parties shall execute all such documents and

do such acts, deeds and things as may reasonably be required for the purpose of
giving full eftect to this MoU.

Dispute Resolution and Arbitration

Except where otherwise provided for in this MoU, all questions and disputes arising
between the parlies perfaining or relating to this MoU drrectly or indirectly
connected with this MoU shall in the first place be resolved mutually by MD/DTC
and MD/DMRC or any other nominee appointed by them on their behalf, as the
case may be. These two officers shall iry to resolve the dispute and arrive at some
setfiement and make the settlement agreement. The seitlemenl agreement shall

be final and binding on both the parties. The Settlement Agreement shall have the
same status and effect as of arbitration award.
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If the efforts to resolve all or any of the disputes through the above process fail,
then such disputes shall be refemed to the Empowered Commitiee. whose
decision shall be final and binding upon the parties.

Only in the event Empowered Commitiee is unable to reach any decision on the
dispute, the dispute shall be refered to arbitration before a Sole Arbitrator
mutually appointed by the parties or by a Courl of Law competent to appoint
such Arbifrator under Arbitrafion & Conciliafion Act, 2015 (or as amended).

The decision of the Sole Arbitrator shall be final and binding upon the porties.

The seat of Arbifration shall be at New Delhi

The Courts at New Delhi shall have exclusive jurisdiction in respect all or any
dispute which may arise between the parfies.

Nofices

Unless otherwise stated, nofices to be given under this Agreement including but
not limited to a nofice of waiver of ferm, breach of any term of this MoU and
Foreclosure of this MoU, shall be in wiitihg and shall be given by hand
delivery/recognised international courier, mail, telefax or facsimile and delivered
or fransmitted to the parties at their respective addresses set forth below: -

To DMRC To DTC
Director/Project and Planning CGM/Technical
Delhi Mefro Rail Corporation Limited, Delhi Transport Corporation
8'h Floor, Metro Bhawan, Fire Brigade Lane, |.P. Estate, New Delni-110002
Barakhamba Road, New Delhi-110001

This MoU has been executed in duplicate. The First Party will retain one Original and one
Original copy will be handed over fo the Second Party.

IN WITNESS WHEREOF the parties hereto have signed their hands on these presents, in the

presence of witness on the day, month and year first above written.

CGM/Technical Dire and Planning i
For and on behalf of DTC __-Forand onjbehalf of DMRC . =
\INitnesses (V K Gupla) i m,_g_ﬁ 2 “m
© RUSHI RAT py pgt Feetd e D(;WLJMI Ce o
Sa PrLhme ¢
ey L

2 - 2. SVUMEsy ﬁf;?ﬁ'»

B 5 thashay, & — Mmlopsjhg

S Monepe, A
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155 (RR) (4
Annexure-A
LIST OF LAND PARCELS / 6US TERMINALS INTIALLY* OFFERED BY DIC
S/N Ry B Address Area [SGM] |lll0l':::,ﬂ::\h::l the
Parcel/Bus Terminal]
Property
1. | Nehru Place Nehru Place 14,057.00 | DDA, Lease Deed
2. | Najafgarh Nojafgarh near Sabzi Mandi |  7.851.59 | DDA, Lease Deed
3. | Azadpur Azadpur 2,225.3 DDA, Lease Deed
4. | Mehrauli Mehrauli 8,092.00 | DDA, Lease Deed
5. | Narela Narela [Dheerani Jhor) 5,462. Free Hold

* any addifion of Land Parcel / Bus Terminal shall be on mutual consent between the
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Dated: 22.01.2024

Sub:- Regarding Handing/Taking over of DTC Najafgarh Bus
Terminal to DMRC.

As per MOU between DTC & DMRC dated 17.06.2022, land of DTC

Najafgarh Bus Terminal has been handed over to DMRC for further
development.

Handed over By Taken Over By
D\ ’VL\ %%\ raw™M
(Narender Meena ) (Prasanna Kumar Jha)

Manager/CIVIL/DTC Assistant Manager/CIVIL/DMRC
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Seltings Logout

Deepak P. Gurav
DELHI METRO RAIL CORPORATION(CPMV)

Tree Felling Application

Application ID : 13637

Application Documents Undertaking
(Applicanlion Summary W
:Applic_ahl‘s ?hc;to e 4 _.__:ﬁa:._ e e L ROy | [ s e e TR
s e e
| S
. S
Applicant's Name ~ |Deepak P. Gurav. i * lApplicant's Address |office of Chief Project Manager-,
]' \ ]Ground Floor, Airport Express Metro
i, il N _ Iy T [ TV . ) .Statlon Dhaula Kuan, New Delhi
Moblie No '9650020129 1Email ld !
3 peate 1 bl Mle sl ng ) smmpails ol T I, TCR. e e e ] = T Y X
Apphcantmn Category ____ |Gowt. Department ‘ O, e P L] R TR
[Revenue D:stm:t where trees to be Feiled 'South West Land me.‘r category where trees to be Felled Individual
P(opern‘r Oviner Name 'Decpak P Gurav on behalf of DTC “Property OWHEr Addro_r.s Office of Ch\ef Pm;ec!. Manager v |
! Ground Floor, Airport Express Metro |
N i & l_ ) P Station, Dhaula Kuan, New De ,
/Tree Information \
N O S EE e Lt e Sl TR T —
Total number of trees I?:'_ —iNumber of trms tu be leIIed e Mo 139_ Re e ) Sk, {1 Y X

hlins fidola. eforest dethi.govin/New UserAnns el aspx?Applicalionld=15520sFvRrY =&fcllorprune=EoTpinMVrmw=&Diaest=q7 clba TrpBNFIMIGGF 16vUA 17
Nps / : 2sl.dethi.qov, ;
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Details of trees lo be felled (grith S.No. Tree  Tree To be 1 58 Girth (in centi _-.S.No.Tree To be Tree
measured at height of 1.35m) | S.No Name 'l'ransplanted\Felled\Pruned meters) Name Transplanted\Felled\Pruned Count
:il N-01  Neem  Transplant 79 " :'1 peepal _ Transplant 1
:]2 N-02 ’Shahtoot Transplant DR ‘_9_3 [ gl f'z _ -Dee 1Tran5plant _6
: 3 N-03 ‘ShISth Transplam HLr | muhE I103 LR .h! :§3 Neem lTranspIant ! ._S_
la  N-04 r];,e_m 'Transplan[ T 4 Pmkhal | Transplant 2
{6 N6 |§I'_|aﬂt00l4Transpianl SR MR - Bargad |Transplant _______,@____;j
7 N-D7 Neem ITransplant 55 7 5313“"’ _T’a"ﬂ"a‘“._ _ L el
BN S SR S T M.
! 9 N-09 Ishahtoot | Transplant 95 9 ‘Sh'sha'“ T‘a“-"P'a"t MR 1_7_ _j’
. T O el s A A
1 N1 Bargad |Tensplont (281
W ses [vaspew
13 N-13  Sajana (Transplant 52
14 N4 Bargad |Transplont i T A
15 nis s [renpew  ls |
| 16 N-16 |Shisham |Transplant s 1
17 17 [shisham |Transplant SR IR T T R T
i P N 18 gy e e g e
! 19 N 19 mrransplanl Mo e )
] . -Z-E N-20 Bargad  |Transplant & ¥ 281 < n ]
' 3_11*54_23  lBargad[Transplant AT AR
| 22 N-24 |Neem  |Transplant 138
53-' if\l?ﬁ_” Bargad Transplénl 160
! 24 N-27  [Shisham Transpl‘a"ntm— o 48
| 25 IN-31 Peepal |Transplant VY, CHISE
; 2 |N-32  [Others |Transplant 31 o
E g— 1N33 Bargad |Transplant _“_1112 o
28 N-36 [Shisham |[Transplant 108
3 N lewgad [maespew s
30 'N-60 !Peepal Transplant 90
.‘H _‘ ;Nsl Others Transplant 45 &
R N L S _¢_1
33 N-63 _ 'Bargad ]Transptanz Al __261 A .
U Ned is_h'jh?_m s e e o e e
;35 N65 iPeepal TTrans;vlant ' l3% B i
{36 N6 Shahtoot Tansplt has

Ilips Jdola.eforest dolhi qovin/New UserApsFell aspx?Applicationld=t3520sFvReY=&fellororune=EoTpiaMVrmw=8Diaest=a7clba TroBNHMhu6F 16vUA
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o £
37 2 = :
3 | N7 1y epal Transplanl : 1 59 1205 ) i
38  N-68 Neem Transplant 92 !
::39 N-72 _Others ;Transplant 1210
/Information of Project Area
IDe‘ta:ls ol‘ Prolect Area - ;;,1851.00_' o g o W
’SNo.Area(in Dnstricl: Name Tehsil Name Address Name anthasra Krnl Action B
I _ Sq.mtrs) addressesnumberFile
| { of the
! ! occupants
’ ! of
f adjoining
{ Irl : property .
l'l 7851, 0{}0 South West v | Najaf Garh lDTC Bus |DDA Park ‘12}11 INJF Download (/downloadsite_IPA_KMLFile.aspx? \
i }1 1 [Terminal ;12.-" 19 [Depot \PLlid= 1SUGI&t‘)lgest-RpUcoxGQJZnDEphf+4gk1.lw)
| 9 0 T e | ) __JF!'.?!*‘_*S*"“ A ... RS (L T M . )
\ P s ey B — == e e ekl _j

/Area Proposed for Transplantation of trees

1 Transpiéﬁtaiion 1624 .00

‘Information

With Total

Area(Hectare): ‘f B

' s.No. Area(in Sq.mtrs) District
624.000 South West

1 '-.1

Address

ADJACENT LAND OF
NAJAFGARH METRO
DEPOT , NANGLI

‘Kml File

Transplantation Land 624Sqm.kml
(/downloadsite_PI_KMLFile.aspx?
P1_id=39298&Digest=A0096DHuqT8hPizhYimZTQ)

Accept

SAKRAWATI, NEW DELHI-

110043

Accept/Reject

|
'
|
|
|

/Plantation Information (Compensatory)

’(Detalls of the sate prawcled hy you for 100% ‘Compensatory Plantatlon in lieu of removal of trees where trees are intended to be planted al‘ter felling.)

httos //dola elorest.dethiqovinNew UserAopFell.asox?Applicationld=13520sFvRrY=&fellorprune=EoTpiaMVrmw=&Diaest=a7clbaTroBNHMhubF 16vUA
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M =% =.
: { 1 6 0 E-Forest f“\l
Details of Area Proposed for Total No Area-; 6,240.00 No. of
Transplantation g
Trees
intended
to be
} planted
| 1 after
; . felling -:'
iS.No.Area (in No of saplings to be DustrlctAddress Kml File Accept/RejectAction
| Sq.mtrs)planted ]
i1 16,240.00] 390 South [ADJACENT |Compensatory Land 6240sqm.KML iAccept | Reject
| f f ' West |LAND OF  |(downloadsite_Pinfo_KMLFile.aspx?
I NAJAFGARH |P1_id= sn51&D|gesz-.hsq5QRQgg:chomw+s,rA)'
Ry METRO 1
} DEPOT , ;
|| | NANGLI |
i ! SAKRAWATI, '
. : NEW DELHI- |
: v, Bl RS il 110043 l i
| VT - e o rombiniey vt - L (W
Miscellaneous Information \
Purpos_(’._' for which the rellm_g 6f the trees are ~ lother i Intended use of felled tfees (e.g) for sale for or |:- NA bu W al o . aler e aacl
/intended domesuc use i
Intended use of Iand after felllng of trees CONSTRUCTION OF DTC_BUS TERMINAL AT NAJAFGARH BY DMRC ON DEPOSIT WORK BASIS
— s — oo e
i Justification
R mmendation by T
S.No. Tree S.No Tree Name Girth (in centi meters) i i e 'Jusﬁlication by Tree Inspector fucomm“da“m RETe by Tree
Inspector inspector
i s ¥ e Inspector
i . \Shahtoot 93 Recommended for The lree is coming in alignment of |Yes for Transplanting Yes for
'N-02 | Transplanting construction transplant permission transplant.
: * 3 may be granted, If you agree.
2 I iNeem 100 Recommended for The tree is coming in alignment of |Yes for Transplanting Yes for
N-04 i Transplanting construction transplant permission transplant.
i ! may be granted. If you agree.
l.. - - - —— s+ S—— = - - — - e —— ————— |
i3 i {peepal B0 Recommended for The tree is coming in ahgnmem of Yes for Transplanting Yes lor :
]. IN-05 !. Transplanting construction transplant permission transplant. |
| . ! may be granted. If you agree. _ ety
|4 Shaﬁtﬁot 45 Recommeaded for The tree is caming in alignment of 'Yes for Transplanting Yes for
‘N-06 Transplanting construction transplant permission | itransplant.
{ | \may be granted. 1f you agree. . |

hlips /dpla eflorest delhi.aov.in/New

UserAppFell aspx?Applicationld=13520sFvRrY=&lellorprune =EoTpiaMVrmw=&Diaest=aTclbaTrp8NHMhubF 16vUA
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-15.

_16. ;

17

18

htips /idpta eforest.delhi.qov.iniNew UserAppFell.aspx?Applicationld=t3520sFvRrY =&lellorprune=EoTpjaMVrmw=_&Dicest=a7clba TroBNHMhuBF 16vUA

f\. E-Farest —
Neem 55 Recanﬁdld for The tree is coming in alignment of 'Yes for Transplanting Yes for
Transp!antmg construction transplant perrmission transplant.
may be granted. If you agree.
: :| s 5 |
Peepal 121 1Recommended 10r ',‘lhe tree is coming in alignment of  Yes for Transplanting Yes for
| Transplanting construction transplant permission ' transplant.
| mav be granted If you agree.
‘Shahtoot '94 - Recammended for 'The tree is cornlng in alignment of IYes lor Transplantmg Yes for
Transplanting construction transplant permission | transplant.
e may be granted If you agree. BN = e w1 gy
'Bargacl 1281 Recommended for I The tree is coming in ahgnment of IYes for Transplanting \Yes for
! Transplanting |construction transplant permission | transplant.
| may be granted. If you agree. = i il
|siras !99 ; Recommended for The tree is coming in alignment of |Yes for Transplanting Yes for
'| Transplanting construction transplant permission 'transplant.
|| Imay be granted. If you agree. e
Sajana 52 Recommended for The tree is coming in alignment of |Yes for Transolantmg Yes for
]- Transplanting construction transplant permission [transplant.
may be granted. If you agree.
Bargad 121 Recommended for The tree is coming in alignment of |Yes for Transplanung \Yes for
; Transplanting construction transplant permission ‘transplant.
! may | be granted lf you agree. ;
B R R b I ICY e S e S Ul TN SRR
|Giras 165 Recommended for I The tree is coming in al:gnment |:|f Yes for Transplanting ‘Yes for
f Transplanting construction transplant permission | ‘transplant.
! h = g »: may be granted. If you agree. |
iShisham 110 Recommended for The tree is coming in alignment tof |Yes for Transplanhng ;Yes for
.: Transplanting iconstruction transplant permission |transplant.
! f o MY, may be granted. If you agree. }
Shisham }72 Recommended for The tree is coming in alignment of |Yes for Transplanting 1Yes for
| ! Transplanting construction transplant permission itransplant.
' ] may be granted. If you agree.
|5bahtuol 192 Recommended for The tree is coming in alignment of |Yes for Transplanting Yes for
} | Transplanting construction transplant permission transplant.
’ B may be granted. If you agree.
'iBargad 1281 Recommended for The tree is coming in alignment of |Yes for Transplanting 'res for
| Transplanting construction transplant permission transplant.
: may be granted. If you agree.
e s r e e s e 4 Al bl L P T P L L
Bargad 94 Recommended for The tree is coming in alignment of |Yes for Transplantmg Yes for
|' ! Transplanting 1consu-uction transplant permission transplant.
! : lrnav be gra ted lfyuu agree. !
i e { ¢ e L = RIS AL e
Neem 1138 Remmmended fur (The mee is commg in alignment of Yes for Transplanting 1Yes for
| Transplanting 'construction transplant permission Itransplant.
! g 2 LTl ‘may be granted. If you agree. !

|
|
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122

26
27

28

30

32

o o

Shisham 418
N-27 |
| |
1
Peepal |55
N-31 ;
" lothers |31
N-32
) ~ lBagad  |140
N-33 : -
i " Ishisham 108
IN-36 '
v L . | T
Bargacl
N-37
""" 1777 others as
N-61 i
T T isantoot |25
|N-62 I
& i Bargad  |261
|N-63 I
| |
R T e R e
i Shisham 72
N-64 i
|
2 e g o k& ke Sl ety
Peepal 36
IN-65 .
 iPeepal 205
IN-67 !
| !
! S A [
| INeem 79
IN-01 I
|
| 118
| 'Shisham 103
IN-03 !

(N E-Fores! et
|Rem1r6\2d for -;Thé tres is coming in alignment of |Yes for Transplanting Yes for
Transplanlung |construction transplant permission | transplant.
{may be granted. If you agree. 1 ;
lReccmmended for {The tree is coming in alignment of IYes for Transplanting Yes for
ETranspIanting |construction transplant permission transplant.
! .may begranted 1f you agree. . .o |
- “|Recommended for | The tree is coming in ailgnment of |Yes for Transplanting 'Yes for
Transplanting !construction transplant permission itransplant.
may be granted. If you agree. g (11 T B L
' Recommended for The tree is coming in allgnrnent of Yes for Transplantmg ‘res for
Transplanting construction transplant permission :transdant.
may be granted. If you agree. PN SIS T e
Recommended for The tree is coming in alignment of |Yes for Transplanung \Yes for
Transplanting construction transplant permission | ‘.transplant.
may be granted. If you agree. _ . L
Recommended for The tree is coming in alignment of Yes for Transplanbng :Ye.s for
Transplanting construction transplant permission 'uanspiant.
may be granted. If you agree. i e i = U ) I
Recommended for The tree is coming in alignment of |Yes for Transplanting 'Yes for
Transplanting construction transplant permission _lransplanl.
may be granted. If you agree.
Recommended for The tree is coming in ahgnment of Yes for Transp!anung ‘ra_s for
Transplanting construction transplant permission Itransplant.
may be granted. If you agree.
Recommended for The tree is coming in alignment of |Yes for Transplanting ]YES for
Transplanting construction transplant permission transplant. |
may be granted. If you agree. :
Recommended for The tree is coming in alignment of |Yes for Transplanting Yes for ‘l
Transplanting construction transplant permission transplant.
may be granted. If you agree. |
Recommended for The tree is coming in alignment of |Yes for Tranleantlng Yes for i
Transplanting construction transplant permission transplant. |
may be granted. If you agree. i
Recommended for The tree is coming in alignment of |Yes for Transplanting Yes for '.
Transplanting construction transplant permission %lransplant. |
_ may be granted. If you agree. !
Recommended for The tree is coming in alignment of Y&s for Transpiantmg Yes for |
Transplanting construction transplant permission transplant. '.
may. be granted If you agree. |
Recommended for The tree is coming in alngnment of |‘l’es for Transplanling Yes for
Transplanting construction transplant permission I {transplant.

{may be granted. If you agree.

htips /idota.eflorest delhi.aovin/New UserAppFoll aspx?Applhicationld=13520sFvRrY=4&[ellorprune=EoTpia MVrmw=&0iaest=a7clbaTroBNHMhUGF 16VUA
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/r;33 i ‘Shahtoot ‘95 Reca‘%ed for

The tree is coming n alignment of

'Yes for Transplanting

construction transplant permission |

The tree is coming in alignment of ~Yes for Transplanting

construction transplant permission

| The tree is coming in alignment of
|construction transplant permission

The tree is coming in alignment of
construction transplant permission

Ye:‘.-_for Transplanting

Yes for Transplantmg

The tree is coming in alignment of
construction transplant permission

The tree is coming in alignment of
construction transplant permission
may be granted. If you agree.

The tree is coming in alignment of
construction transplant permission

s N4J9 | Transplanting
} 2 . may he grantcd If you agree.
34 ' ‘Shisham 85 Recommended for
N-16 | ’ Transplanting
- | i * s e s o | |may be granted. If you agree.
35 : 'Bargad [160 | Recommended for
I'N-26 I : Transplanting
foanty 1_ gt 5 ] - imay be granted. If you agree.
Ir \Peepal 90 Recommended for
IN-60 H Transplanting
Lo ] 2 St e i Lo {5 EORROCREC, K GG ER
37 i Shahtoot 135 Recommended for
- !N-ﬁb H Transplanting
! ! i may be granted, If you agree.
38 | iNeem 92 Recommended for
. 'N-GB | Transplanting
| i e =X
39 ‘Others 210 Recommended for
IN-72 ! Transplanting
i e | o |may be granted. If you agree.

Yes for ”Transplaniing

Ys_for Trans-ptanling

htips /dpta eforest dethi.qovinNer UscrAnpFell aspx?Apphcationld=13520sFvRrY =&fcllorprune= EoTpiaMVimw=&0igest=a7cibaTrp8NHMbubE 16vUA
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Yes for i';aﬂsplantih; '

Yeos for
transplant.

Yes for
transplant.

Yes for

transplant.

‘Yes for

transplant.

Yes for

|transplant.

Yes for

itransplant.
]

“I¥es for

itransplant.
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nl in Arbitration Procecdings and 1o file the ﬂm
___m!ummmingsmtothﬂwah
&ndsum!lymdo mwundpahmmmmuuwm__
thing whatsoever incidental 1o the above work on my behalf .
t &ndlhnmhyammdmﬁhkclormfymdm@mmmww
. mnm,themrkmllmbehall‘

N wm WHEREOF |. Dr Vikas Kumar has signed MWWJ_
»\ﬂmw----.._ January, 2024 at New Delhi. ’
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